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L Raipur, the 17th February 2009

NOTIFICATION

No. 318 /1193/32/2006 .— In exercise of powers conferred b)lf sub-section (1) of
section 85 read with, sub-section (3) of section 24 of Chhattiégarh Nagar Thatha Gram
* Nivesh Adhiniyam 1973 (No. 23 of 1973), the State Government hereby makes the
following amendmen‘ts in the Chhattisgarh Bhumi Vikas Niyam 1984, the same having
‘been preﬂrilously published as required' by sub—secﬁon (1) of section 85 of the said Act,

namely - ]

AMENDMENT

In the said rales ;-
1. After clause (25) of rule 2 following clauses shall be inserted namely:-

{25-a) "Developer/Builder -means any person, cooperat;ve socxety registered
under Register Firms and Societies or any other registered institution who
intends to take up the development and construction work, change i in the

" landuse or establishment of colonies 'by developing that area for the
purpose of dividing any land, including agriculture land in to plots and

intends to transfer residential non residential or joint residence for
inhabitati.on and whose registration as coloniéer has been done by
CoMissioner, Municipal Corporation/Chief  Municipal  Officer/
Municipality/ Sub Divisional Officer (Revenue').'



124 (20)'

o

BUaTE Ve, faaiw 17 waEd 2009
| (25-b) Disabled Person- means a person defined as a disabie person as per
Chhattisgarh Nishaktajan Ad‘hiniyam; 1995." '
2. For clause (36)of rule 2 following clause shall be substituted, namely:-

(36)

“Licensed Architect/Structural Engineer/Engineer/Town Planner/ Supervisor/
Groupz’GédHydroiogisUPire officer/ Construction Engineer/Geo Technical "
Engineer/ Quality Auditor/Quality Audit Agency/Construction Management
Agcncy.me"ans respectively a Qualified _ Architect/Structural  Engineer/
Enginé.er/Town Planner/Supervisor/ Group/ Geollydrologist / Fire officer/
Construction Enginecer/Geo Technlical Engineer/ Quality Auditor/ Quality
Audit Agency/Constructionl Management Agency who in cach case has been

licensed as such under these rules by the Authority."

3.  After clause (40) of rule 2 following clauses shal] be inserted :-

(40-a)

(40-1))

(40-c)

(40-d)

(40-¢}

"Mitigation" means- mcasures taken in advance of a disaster atmed at

dec_rc‘asingtor eliminating its impact on Socie_ty and on environment including

preparedness and prevention. _ | _

"Natural Hazard" - means probability of dccurrencc, within specific

period.of time in a given area of a potentially damaging natural phenomenon.

"Natural Hazard Prone Area" - means areas likely®o have:-

(i} Maderate to very high damage zone of earthquakes or

(i) " Moderate to very high damage risk of cyclones or

(iii)  Significant flood flow or inundation or land shide potential or
.proncness.

(iv) | One or more of _thesé hazards.

"Nataral Disaster”-means a seﬁous disruption of thc functioning of a

society causing widespread human, matenial or environment losses caused due

to earthquake, cyélonc, fiood or land slide.

"Non Structural Component™ mecans those components of buildings which

de not contribute to the structural stability such as infill walls 1n r.c. frame

building, glass panes, claddings, parapet walls, chimneys etc.

4. After sub clause (ix) of clause (41) of_ rule 2 following sub clause {(x) shail be

iﬂserted :-

(x)

"Life Line Building™- means thosc buildings which are of post disaster

importance such as Hospital Building, Power House Building, Telephone

. Exchange Building, Emergency Shelters and the like."
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After clause (53) of rule 2 following clauses shall be inserted namely:-

(53-a)

""Pent House''means a covered spéce on the roof of a building which shall

have atlest one side completely open without any partition.”

(53-b) "Quality Audit" -means third party quality audit is a requitement for an

(53-¢)

(33-d)

independent assessment of the quality and seismic or cyclone resistant
features of all thé high-rise buildings in earthquake zone 1V and V and coastal
areas of the country. The quality audit report shall consist of conformance or
non-conformance of structur.es with the technical specifications for earthquake
and cyclone resistance and to suggest remedies/rectification if any.

"Quality Assurance” - means planned and systematic actions - necessary
to ensure that tﬁe final product ie. structure or structural elements will
perform satisfactorily in service fife. |

"Quality Control"means related to construction quality and to control of

variation in the material properties and structural ‘adequacy. In case of

“concrete, it is the control of accuracy of all operations which affect the

consistency and :strength of concrete, batching, mixing, transporting, placing,

curing and testing.”

After clause 54 of rule2 folloWing clause shall be inserted:-

(54-a)

"Rctrbl'itting"'n’q'éans upgrading the strength of an unsafe building by using

suitable engineering techniques.”

For sub clause {A) and (B) of clause (viii) of sub rule (1) of rule 14 the folowing

"(6)

- sub clause shall be substituted namely:-

Site clearance committee within Municipal Corporation Area.

(1} - District Collector - Chairman.
{2)  Municipal Commissioner _ - Member.
(3) Superintendent of Police or his - Member.

nomineé member not befow the rank
of Deputy Superintendent of Police or
City Superintendent of Police as the

case may be

(4)  Executive Engineer of PWD fB and R) - Member.

: homin:ite_d by Superintendent Engineer.
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Sy Divisidﬁ?éi Engineer of the respective - Member.,
Jurisd_icfi;)n-of Chhattisgarh State _
.Electr.if:ity Board. _

(6) -ExeCuiiﬁe'Engineer of PHE . Member.
ridminatlé'd by Superintendent Engineer . |

(N A represcnfative of the Fire Authority . Member.
or an Ot;ﬁ'c;er not below the rank of |
“Assistant Fire Ofﬁccr of any Corporatibn
- in the district nominated by Collector.
8y Structﬁfél-Engincer registéred as per - _Member. | s
rule 26 fominated by Director,
Town '-and' Country Planning. : . : .

%) qunt Dii‘eéiorfDeputy Director/ - Member Secretary

Assist}iht-_[)i_rector of the Town and
| ..Coqntry..Planning Department to be
no;ﬁiﬁéte-d: by the Director, |
To‘w'n and Country Planning.
B) Sife clearance 'éomﬁittee outside Municipal Corporation Area;
O Dist'_fiét Collector : . ~ Chairman.

EZ)_ Chief -'Ex:écuti\'fe Officerof ‘ - Member.
Zi'lazPanchayat/Chief Municipal Officer |
of Urb_éh'L_oCal Body as the case may be

- of the authority concerned.
3) Slllper._in.te'ndent of Police or - Member.
Bié-'ﬁ'_om.in'e_e not member below
the rank t'_)f..Deputy S'_Lllperintenden:[‘
- of Police or City Sup_erintendenf of
' Poiiée’ag Ihe.’case.may. be |
' (4) - Executive Engineer of PWD (B and Rj - Member. "
(5) D_i'v'._i_sionz'_il Engineer of the respective - ‘ Member. h
| Juri_sdi_gfi_dﬁ:ofChhattisgarh State
| Electricity Board. | .
© Egeéuti{gﬁngineefuﬁ PHE S ‘Member.

nofninété;d-_-'by_ 'Supc"'r'i_ntendént Engineer .




|

- o s, R 17 W 2000 124 (23)

7N A représ_entative of the Fire Authority - Member.
or an Officer not below the rank of
Assistant Fire Officer of any Corporation
in the district nominated by Collector.
(8) Structural Engineer regi.stered as per - Member.
rule 26 nominated by Director,
Town and Country Planning.
(9)  Joint Director/Deputy Director/ - Mémher Sceretary
Assiétéht Director of the Town and .
Countr}g P.Ianhing Depélrtmem to be
nominated by the Director,
" Town and Country Planning. "
For rule 16 followihg shall be substituted namely :-
""Application for permission for development or for Building :-
Every person who intends to develop, erect, re-erect or make alterations in any place
ina bui.]ding shall give notice in writing to the Authority of his intention in the form
given in appendix 'A' and such notice shall be accompanied by. plans and statements
in quadruplicate. The .,p'lans may in ordinary prints on farro paper or any type. One
set of such plans sha:il. be. cloth mounted which shall be retained in the office of the
Authority for record after the issue of permit or a refusal. The application shall be
accompanied by documents, showing proof or ownership or of any l.egai'right in
relation to the sitc and also be accompanied by a certificate duly signed by Structural
Engineer/Architect of the building ensuring all the provisions of Rule 84 for

Earthquake prone areas of this rule including the condition of submission of structural

design and soil investigation report.”

(N Apprdval of drawings and acceptance of any statements, documents, structural
report, structural dfawings, progress certificate or building completion-
certificates shall not discharge the licensed Engineer/Architect/Construction
Engin'ecf /Structural Engiheen’Deve]opcr and Owner from  their
_responsibilitie‘s imposed under the Act, the Development Control Regulation
and the Laws tort and tocal acts.

The landowner shall be held responsible if any unauthorized
constrﬁ_ction,_addition & alteration is done without prior permission of

competent Authority,
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11

(2)

Excepiion for Small Buiiding The Comp’etent Authority, however, may

consider to grant exemption for submission of working drawing, structural

-drawing and soil investigation report in case the Competent Authority is

satisfied that in the area where the proposed construction is’to be taken,

similar types of structure and soil investigation reports are already available

“on record and ‘sich rg:quest is from an individuaj owner/developer, having plot

of not more t.hén__S.OO sq.mtr. in-size and for a maximum 3 storeyed restdential
building. |
If the local site conditions do not require any soil testing or if a soil testing
indicates that nb_spécial structural design is required, a small building having
up to ground +2 floors, having load bearing structure, may be constructed.
 ifthe proposed small house is to be constructéd with load bearing type
masonry construction technique, where no structurai desigh is involved, no
certificate from: a Licensed Structural Engincer will be required. However, a

Structural Design Basis Report has to be submitted, duly filled in.

For clause (d) of .sub'rrl’llnel (5) of rule 17 the following clause shall be substituted :

(d)

The location of drains, sewers, rain water harvesting system public facilitics

and services and electric lines ete.

For clause (i) of sub r_u!é (6) of rule i7 the following clause shall be substitoted

(M)

include terrace plan indicating rain water harvesting system, the drainage and

the slope of the roof.

For Clause (a) of ._s_ub_ rule (3) of rule 21 the following clause shall be
substituted :- ' |

(a)

For permission for develupment

(i) For devé_]opment of area up to | hectare - Rs. 2500/-
(iiy  For development of area exceeding - Rs. 5000/
- 1 .hectare but not exceeding 2.5 hectare
(1i1)  For development of area exceeding - Rs. 10000/-
2.5 hectare but not exceeding 5 hectare
(iv)  For development of area exceeding - Rs. 2500/-

5 he_ct_éfe for every hectare or part

there o_f', additional fee at
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12.  For sub rule (i) of rule 26 the following shall be substituted,:-
(1) The Authority may issues licenses in form given in  Appendix C to
Architects, Structural Engineers, Supetvisors, Town _ Planners’ Geo

hydrologists, Fire Officers, Construction  Engineers, Geo  Technical
Engineers , Quality Auditors; ‘
Quality Audit Agency, Construction Management Agency who posses the
minimum qual.iﬁcation as laid down in sub rule (2)

(2)  The minimum qualification prescribed for the issue license to an Architect

Engineer etc. is given in column 2 against each .

‘Designation ' Minimum Qualification

{1 Architect: Architects registered under the Architects Act
' 1972

(2) -Stmcturél'Ehgineer Graduate in Civil Engineering of recognised
Indian or Foreign University and Charted
Engincer or Associate Member in  Civil
Engineering  division of Institution of
Engineers {(India) or equilant overseas

institution with 5 years experience in structural

engineering practice with designing and field !
work |

or
Post Graduate in Civil Engineering of

recongnised Indian or Foreign University with

3 years experience in structural enginecring
practice with designing or field work provide&
that the three years experience shall be rzlaxed
to : |

{a) Two years in case of post-graduate degree
. ' ) of recognised Indian or Foreign University
with branch of Structural Engineering.

(b) One years in case of Doctorate in

Structural Engincering,

(3) | Engineer ['The Corporate Membership (Civil) of the

Institution of Engineers (India) or such Degree

— _
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or Diploma in Civil, Municipal or Structural
Engineering which makes him eligible for such

membership.

@

Supervisor

| The  qualification  in  Architecture  or

-assistant or sub-enginner by the Government of

Engineering equivalent to the  minimum
qualification prescribed for direct recruitment

to non-gazetted services as Architectural

India or the State Government with 5 years
experience in building des'ign,' construction and
supervision. '

or
3 yeafs Diploma in Engineefing (Civil) or in
Architecture from recognised. Board with 3
years experience in - building design,

construction and supervision,

(5)

Town Planner

' prescribed in the rule.”

Associate Membership, of the lnstitute. of |
Town Planner or Post Graduate Degree or 2
Diploma in Town and Coﬁntry Planning which :
makes him eligible for such membership or i_
recognised by the State Government for the
post of Assistant Director, Town planning
holding a degree in Architecture or Civil
Engineering or equivalent thereto:

Provided that’ no person who immédiately
before the coming into force of these rules, in
any area was holding a license from any |
municipal corporation/municipal council for
carrying out any work which is now in this rule

included within the competence of a supervisor

shall be refused a license to work as supervisor

merely ' on the ground of = qualification

1
|
i
i

—
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Geo Hydrologist

Post Graduate Degree in Hydrology from

recognised Institution and Membership of
LLH. Institution. -

)

Fire Officer

Post Graduate Degree in Fire Fighting
Engineering from recognised Institutions.

(8)

Construction
Engineer

Post Graduate Degree in Construction
Engineering and Construction Management
from recognised Institution.

®

Geo

Technical
Engineer -

Graduate or Post Graduate
Geological Engineering from
Institution, '

Degree in
recognised:

(10)

Quality Auditor

(i) B.E. Civil or equivalent with five years
experience in testing of building materials
including concrete and/or experience in quality
control work with a reputed constructlon
agency or

(i) M.E. Civil or equivalent with two yearsl
experience as above or :
(iii) Degree in Archecture or equivalent with a
degree or diploma in construction management
and five years of experience in quality control
aspects of construction.

(1

Quality
Agency

Audit

(i) Owner of a proprietary firm shall be Quality
Auditor and

(it} Fifty percent partners of a partnership fi firm
shall be Quality Auditor and

(iit) A designated officer of a limited company

_shall be a Quality Auditor.

(12)

Construction
Management Agency

(i) Owner of a proprietary firm shall be an
Construction Engineer and

(it) Fifty percent partners of a partnership firm
shall be Construction Engineer and

(iii} A designated officer of a limited company
shall be a Construction Engineer.

13. For sub ruie (5) and (6) of rule 26 the followihg sub rule shall be substituted :-

(3)

(©)

The license shall be valid for period . of there years and renewable for the like

period

Fee

0

.(")

(1)
(IV)

(V)

- The annual fee for grant of licensee shall be as under

For Architect Structural Engineer, -

Engineering and Town
For supervisor

For a Group or Agen'cy
Geo Hydrologist.
“Fire Officer.

Rs. 1500/-
Planner
- - Rs.750/-
- . Rs. 3750/-
- Rs. 1500/-
- Rs. 1500/-
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(VI) Construction Engineer. - Rs. 1500/- -
(VID) - Geo Technical Engineer. - Rs. 1500/-
(VIH) Quality Auditor. - . Rs. 1500/
(1X)  Quality Audit Agency. - Rs. 3750/-
(X)  Construction Management Agency. - Rs. 3750/-
14.  For sub rule (9) of rule 26 the following sub rule shall be substituted :-

&

A licensed - - Architect/Structural  Engineet/Engineer/Town . Plannet/

GeoHydrologisthire'Ofﬁcer}’ Construction Eﬁgineer / Geo technical Engincer/

Quality Auditor / Quality Audit Agency / Construction Management Agency |

shall be competent to perform the duties indicated under each.

(A}  Architect . Competence - The licensed Architect shall be competent

' to carryout the work related to the permission for building and shall be

entitied to submit:

(a)

(b)

Ac)

(@)

(e)

All plans and information connected with permission for all

buiiding irrespective of size and height.

© structural details and calculations for residential buildings on
“plot up to 500 square metres and up to three storeys or it

- metres in height.

Certificate of supervision and completion of all buildings.

All plans and related information connected with permission
for development of area up to 1 hec; and

Certificate of supervision for development of land arca up o

_l hectare

(B) Struétur_al Engineer - Competence - the licensed structurai enginecr

shall be competent to carry out the work relating to permission of

bu.ilding--etc. and shall be entitled to submit:

(a)

(b)
©)
@

All plans and information connection with permission lor

residential building on plot upto 500 sgm. and upto three storey

sort 11 mini. height.

the structural details and catculations for ail buildings
certificate of supervision and completion so all buildings :

all plans and related information connected with permission

- for development of area up to one hectare,
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©)

(D)

(E)

()

@)

(e}  certificates of supervision for development of larc ave up w
one hectare.
Engineer - competence- the licensed engineer shall be competent to
carry out the work related to the permission for buiiding as given
below and shall be entitled to submit:
(a) all plans and information connected with residential buildings
on plot upto 300 sgm. and upto two stories or 7.5 min height.
(b) structura! details and calculation for atl buildings up to 500
* square meters and four stories (15m) |
(¢}  certificate’of surervision and completion for all building.
(d) - all plans and related information connected with permission for
development of area up to 1 hectare; and
(e) - .. certificate of supervision for development of land of area up to
. I -hectare;
Supervisor - competence - The licensed supervisor shall be entitled to
submit: _
(2) all plans and related information connected with the permission
 for residential buildings up io 230 square maters and up to two
stroreys entitled to submit ;
{b) = certificate of supervision for building in (a)

Town Planner - Competence - The licensed Town Planner shall be

~ entitled to submit:

(a) - all plans and related information connected with the permission
.. for development of all areas; _

(b)  certificate of supervision for development of land of all areas .
Group or Agency: When an agency or a group of qualified architects,
engineers , town planners is practicing, then the gualification and
competence of work shall be the combination of the individual
qualifications and competence.

Geo Hydrologist competence: The registered Geo Hydrologist shall
be competent to carry out the following work related to development |
and building permission and shall be entitied to submit the following.
{a) | Roof top rain Water harvesting System shall be instalted on

roof top of all the buildings of ail use category.
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(H)

()

0))

(K)

- (b} _-'Také necessary'action,' against Government Organisation,

‘Private Developers, Cooperative Housing Societies who-draw-

ground water in proposed new colony layouts except LIG &
EWS section. Deve!bps separate network for recharging
ground water by water supply, drainage, sewerage and roof top
rain water harvesting. '
Fire Officer competence; Thé registered fire fighting officer shall be
competent to carry out the wotk related to permission for bu1ldmg and
shalt entitled to submit following: _ .
(a) - Fire- Fighting Officer shall ensure that fire fighting
arfangements are done in all buildings under construction as
per N.B.C.C. part- IV,
Constriction Engineer Combetence: The Registered Construction
En'gineér. .'shali be competent to carry out the work related to
permission for buildings and shall be entitled to submit following:
(a) Gonstruction Engineer shall specially ensure that building
“construction Work is carried out in accordance with the
. design approved by Structural Engineer  with respect to

“structural safety and earthquake.

(b}  He shail ensure the quality of main building material such as

cement, steel, bricks, seind and gitti used in building
-+ gonstruction. '
Geo Technical Engineer Competence: A registered Geo ITechni.cal
Engineer-shall bc competent to carry out the work refated w the
permission f'or_building and shall be entitled to submit the following:
(aj Shall work as per the provisions of National Building Code
- part-V,

Quality:Apditor Competence: A registered Quality Auditor shall be

competent to carry out following work related to building

construction:

(a) - The construction work of a high-rise building executed by

Construction Management Agency shall be under an

. independent quality inspection programme’ prepared and
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implemented under the supervision of a independent Quality
Auditor.

Quality Audit Agency: A registered Quality Audit Agency shali be
competent to carry out following works related to high-rise building

construction:

For all high-rise construction, 1t will be necessary to have an

independent Quality Inspection Programme, which will be determined

and executed by and independent Quality Audit Agency.

(a)

(b)

(©)

(d)

At the time of seeking permission from competent apthority for

starting construction of a high rise building Construction

.Managcment Agency shall submit an undertaking from Quality

Audit Agency. |

i) . The Quality Audit Agency is agrceable to accept I.hﬁ:

~assignment to implement  the  quality  inspection
programme. And that the appointed Quality Audit
Agency is acceptable to the Owner/Developer.

(1) The Quality Audit Agency will get all the testing of
building materials, conerelc etc. done by an
independent approved testing laboratory. |

During construction of a high rise butlding the Quality Audit

Agency shall carry out necessary testing of materials as well as

non-destructive testing of structural components with the help

of approved tcsliﬁg laboratory and submit to the Construction

Management Agency and the owner/developer the reports as

per quality inspection programme,

“Upon completion of the construction of high-rise building. The

Quality Audit Agency shall submit the report and certificate in
the prescribed formmat based on the quality inspection
programme. This report and certificate will be submitted to the
Construction Managemenf Agency and the OWneerechoper
for final submissica to the competent authority.

All reports and other submission to the Construction

 Management Agency by Quality Audit Agency shall only be
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signed by Quality Auditor as proprietor, partner or as a

designated officer of the company.

Construction Management Agency: A registered Construction

Management Agency shall be competent to carry out following work

related to high rise building construction:

()

(b} |

(c)

@)

At the time-of seeking permission from competent authority for

starting construction of a high rise building owner shall submit

an undertaking form Construction Management Agency.

(i) The Construction Management Agency is égreeable to

accept the assignment to execute the project as per
- designs, drawings. and specifications.

(4)  The Construction Management Agency shall install a
Quality Assurance programme by retaining an
independent Quality Audit  Agency aﬁd submit a
certificate concerning the same to the Owner/

Developer as well as to competent AutHority. The

appointed Quality  Audit A?géncy shall  be

acceptable to the Owner/Developer.
Upon completion of the construction work of the high-rise

building. The Construction Management  Agency  shall

_intimate to the Owner/Developer . that  the work has been

carried out according to the design drawings and specifications
and written instructions of Structural Engineer and as per
guidance of the Quality Audit Agency.

The Construction Management Agency shall submit a report

and certificate in the prescribed format from the Quality Audit

Agency that the Quality Assurance Programme has been

satisfactorily carried out on the construction work. This report

- and, certificate shall be submitted to the Owner/Developer  for

A

final submission to competent Authority.

Al reports and other submissions to the Competent Authority

by.and behalf of the Construction Management Agency shall

only be signed by Construction Engineer as a proprietor,

pg__r_tnef or by as a designated officer of the company.
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After sub rule (2), of rule 27 the following sub rule (3) shall be added :-

(3)  The Authority may authorised licensed Architect/ Structural Lngineer/
Engineer for graming of building penmission on the plots (not more then 200
square meter in size) of layout duly approved by Town and country Planning
Department . Authority shall issue detailed instruction before authorising any
Architect/ Structural Engineer /Engineer to grant b_uildi’ng permission

After rule (28) the following sub rule (1) and (2) shall be added :-

(1) "Suspension of Permission: Development permission granted under the
refevant 'sectioﬁ of the Act shall deemed to be suspended in cases of
resignation by _any professional namely registered Architect/Engineer
/Structural Engineer/Construction Engineer till the new appointments arce

| made. During this_p.e.riod construction shalf not be carried out at the site. Any
work at site during this time shall be unauthorized without any due
permission.”.

2) Structural Deviation During Course of Construction: Notwithstanding
anything stated in the above regulations it shall be incumbent on every person
whose plans have been approved to submit revised (amended) plans for any
structural deviations he proposes to make during the course of construction of
his building work and the proc.:cdurel laid down for p!ans.or other documents
here to before shall apply to all such revised (amended) plans.

After rule 31 the following sub rule 31-A shall be added:- '

"31-A Duties and responsibilities of Developer/Owner/Builder: The responsi-

bilites of Developer shali be:

() To obtain and submit to the Competent Authority, along with
application for developmeni permission, each progress report and
apf}lication_ for occupation certificate. _

(2)  To appoint an registered Architect/Engineer/Structural Engineer

{3) To obtain at relevant stages certificates from them, for submission to

.the Competent Authority, that in designing the real estate devciopment
and providing detailed drawings and specifications for it ?,hey have
complied with requirements as laid out in the General Development
Control Regulations. |

(4)  To appoint a registered Construction Engineer as site supervisor.
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)

(6)

(M

(8)
9

(10)

(i1

12

(13)

“To obtain and adhere to the quality assurance procedure prepared by
the registered site supervisor. |
To adequately cnable the site supervisor to carry out his-

“responsibilities.

To certify along with the site supervisor that construction of the real

“estate development has been carried out as per ‘the design, detailed

'drawingsl and spegiﬁcations provided - by the registered

Architect/Engineer/Structural Engineer/

To obtain development permission from the Competent Authority

prior to commencement of construction of the real estate development.

To regularly submit progress reports and certificates as required by the
Competent Authority.

To inform in writing the Competent Authority within 7 days, if for any

rcason he ceases to be the developer or is reiieved of his

responsibilitics as the developer of the real estate development.

To inform in writing the Competent Authority within 7 days, if for

“any reason any of the registered professional appointed by him have - |

- been relicved of their responsibilities or have resigned. ~

The appointment of the registered Architect/Engineer shéll mean that
he (the Developer) has authorised the registered A'rchitcctflingincer to
do all thmgs necessary and to take all adequate measures for preparing
the desi_gﬁ, drawing and specification for the project and to appoint on
his bchalf appropriate persons to act as registered, clesk of works site
SUPErvisor. required for the proper execution of the project and to retain
on behalf ot the owner any other specialist or- expert required on the
work of the project. | |

He shall not cause or allow any deviation from the apprdved drawings

in the course of the execution of the project against the instruction of

registered  Architect/Engineer/Site  Supervisor/Clerk  of  works/’

Structural Engineer and shall bear all responsibility for any irregularity
committed in the use and function of the building or its parts for which

the approval has been obtained.
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(14) When no registered construction contractor Or site supervisor is
required to be appointed and not appointed he shall be responsible for
their duties and responsibilities under the Regulations.

(15)  He shall not commence the use of building or shall not give the
possession to occupy the building to any. one'be_fo're obtaining the
occupancy certificate from the Competent Authority. _

{16) - He shall provide adequate safety measures for structural stability and
pr_otecﬁon against fire hazards likely from installation of services like
electriéél fﬁ'_';;tallation, plumbing, drainage, sanitation, water supply etc.
whenever required under the regulations. |

{17y He sh.al.-l' exhibit the name of registered persons only, on site and no

' additional names will be exhibitedf(;lisplayéd. ‘

(18)  He shall explain the construction design and its intended use as pér

~ approved plan only to the prospective burchaser of the premises under
construétion. _ |

(19)  He shall make available copies of titles for the land, approved plans
and all -_certiﬁcatés issues to the Competent Authority under these
Regulatibds-;" |

After sub clause (v) of rule 37 the following sub clause (vi) shall be added:-
(V1) "Natural hazard praf)ne areas” |
After_ the words degree college ‘under Education facilities head against serial

namber in column number (3) (4) and (5) of table -4 the follwoing entries shall

be inserted namely:-

" (3) . CH (5)
Specialised Educticnal & t for 80,000 population As per the norms
Technical College : _ o of AICTE

In serial number (2)_§f,T_able - 4 under Health facility head following clause shall
be added after General Hospital in column number (3), (4) and (5)

| (3) @) _ (5)
Specialised Hospital 1 for every 4,000 population 1.0 Hectare
Nursing Home ! for every 16,000 population 0.1 Hectare
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21 In serizl number (5) of Table - 4 under Social and Cultural Facilities head

~ following clauses shall be added afier cinemas in column pumber (3), (4) and (5).

3) v @) : ()
Marriage premises, Barat 1 for every 4000 population 0.6 Hectare
Ghar/Mandapam ' '

22. After ciause (j) of rule 50th foliowiag clauses (k), {1}, (m) and (n) shall be added:-

(k) “If the site is found to be liable to liquefaction by the Competent Autharity
-und er the earthq u;“;kf: intensity of the arca, except where appropriate protection
measures are taken. _

h If the Lompetent Authorit ty hnds that the proposed development falls in 1h<.
area liable to storm surge during cyclone, except where protection measures
are é’dﬁ_)pted to prevent storm surge damage. |

(m} . In hilly terrain, the site plan should inciude focation of land slide pronc areas,

- il any, on or near the site, detected during rcconn'_aissancc. The Authority in
such case sha!l(:ééiié,e 1o ensure that the site is av:fay from such land slide prone
 areas. |

{(n)  The site plan ona slopmg site may also mciudc proposais for diversion of the
natural flow of-water coming form uphill side of the buﬂdmg away from the
foundation.” ' |

23.  After clause (i) of sub rule (3) of rule 53 the following clause (iv) shall be
. added:- | ' |
(IVj "Distance from road junetion for petrol fiiling station:
(a) Petrol fi.l!ing station without service .centfe - 80 meters on junction
less tha,n 30 meter ROW roads. -
(b) Potrol filling station with service centre - 10(} meters on junction
: more than 30 meters ROW. _ |
Note: Rdadjﬁnction means junction of major roads."
24, After clause (d) of rule 63 the following clause (¢) shail be added:-

{c) Pent house (under permissible FAR)

23. In sub rule (4) of rule 78 for the figar 580" the figar “300" shail be substituted
- and after sub rule (4) of rule 78 the foliowing clause (a) shali be added : -

(a) If building owner do not maintain rain water harvesting system then Authority-

may impose fine ‘up to maximum Rupees 1000/~ @ per 100 square meter

construction area.
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26.

27,

28.

29.

30.

In piace of "sized pebbles” in appendix N.2 the following par: shali be
substituted namely :-

"Form bottom up to 50% depth of pi} shall be ﬁlléd by thin layer of pewbies than in

the middle up to 20% of depth shall be filled with cour. sand".

After Appendix-N-3-the following Appeadix-N-4 shall be added:-
Appendix-N-4

"A water storage tank shall be dug on marginal op«;n space of bui!;!ing so that rain

water drains in to the tank, and a tap at appropriate place shall be inserted for

- extraction of water from the tank and circulation of air. Stored water in the tank shall

be used for house hold 11s&'such as washing clothes, floor sweeping and gardening.

For waste water of premises of 100 dwailing units a storage tank shall be dug
as per proposél of Aﬁlhority in marginal open space of building and on that tank a
sewerage treatment planit shail be installed so that treated water can be used in
gardening and-plantation.”
After rule ?; the following rule 79-A shall ke added namely:-
"79-A-Solar Light: In-all colonies more then 2 hectare in size 25% of total light
requirement to illuminate. roads and open spaces shali be lighted by solar light plant."
For clause (VI_II) (a‘).v-:'of sub ruje {4), the foliowing clanse shall be substituted
namely:- . -

Corridors - (a) The minimum width of a corridor shall be 2.0 meter
After rule 82 the following rule shall be added :-
82-A- Facilities for physically haﬂdicapped persons in all Public Buildings/Public
Residence: (1) Access Path/Walk way - Access path from piot entry and surface
parkiné to a Building.entrance shall be minimum of 1800 mm wide having even
surface without any steps. Slopes, if any shall not have gradient greater than 5%.
Selection of floor material shall be rﬁade suitable to attract or to guide viéually
impaired persons (limited to coloured floor materiai) whose colour and brightness is
conspicuously different. from that of the surrounding floer materiai or the matenal
that emit different sound to guide visually impaired persons hereinafter referred to as
guiding floor material "(Appendix-0)". Finishes shall have a non-slip surface with a
texture traversable bysa wheel chair. Curbs wherever provided should blend to a

commoen level.



124 (38)

g e, R 1 Wl 2009

)

3)

@

®

(6)

(7

Par'kili:g - For parking of vehicles of handicapped people the following
provisions shall be made:-

(a) Surface bai‘king for two car spaces shall be provided near entrance for

30.0 mcier_from building entrance,

‘(b  The w.idt-h_(_)f marking bay shall be minimum 3.6 meter.

{c) The information stating that the space is reserved for wheel chair users

shall be éohspicuously desplayed.
(d) Guidinglﬂ()or materials shall be provided or a device which guides
visually impaired persons with audible s.ignals or other devices which
saves the éame purpose shall be provided.
Building Requirémcnts - The specified facilities for the buildings for
physically handicappéd persons shall be as follows:
(a)  Approach to plinth level.
(b)  Corridor, co_nnecting_the,entrance/exit for the handicapped.
(©) Stair-ways.
(@  Lift |
(e) Toilet.
() Drinking Water. .
Approﬁch Plinth Level - Ev;ry building should havé atlease one entrance
accessible to the handicapped and shall be indicated by proper signage. This
entrance shall be approached through a ramp together with the sté;ﬁped entry.
Ramped Approach - Ramp shall be finished with non slip material to enter
the building. . Mi,nirnum_ width of ramp shall bc 1800 mm with maximum
gradienf ]:I?..léﬁg{h ramp shall not exceed 9.0 meter having 800 mm high
handrail on both sides of the stepped approach 'similar to the ramped

approach.

Stepped Appr.()ac'.h - For stepped approach size of tread shall not be less than -

300 mm and maximum riser shall be 150 mm provision of 800 mm high
handrail on both sides of the stepped approach similar to the  ramped
approach. '

Exit/Entrance Door - Minimum clear opening of the entrance door shall be

900 mm and it shalf not be provided with a step that obstructs the passage ofa =~

wheel chair user dehari shall not be raised more than 12 mm.

-

the physically handicapped persons with maximum travel distance of

A
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(8) Entrahce Landin.g Entrance Landing shall be providec‘l adjacean to-ra‘rr'rp’- '
with the mmrmum dimension 1800 mm x 2000 mm. The entrance landmg"hg-_
that adjoin the tOp end of a slope shall be provided with floor material to
attract the attentlon of visually lmpalred persons limited to coloured floor |
matenal whose colour and brightness consplcuously different from that of the -
surroundings for material or the material that emit different sound to gu:de
visual l.y i.mpair‘ed _persons hereinafter referred to as "guiding ﬂoor material”

* (Appendlx-O) . Finishes shall have a non sl1p surface. with a texture”
traversable by wheel chalr Curbs- wherever provrded should biend to a.

. common level _ :
9 ‘Corrldor conneetmg the entrancefexnt for the handicapped - The Corrldor '

~connecting the‘ "tmncefexrt for handlcapped Ieadmg directly outdoors to a

" place where mformatron concerning the overall use of the specn" ed building
| can be provrded to vrsually lmpalred persons either by a person or by signs
shall be prowded as follows: :
(a) Guldmg ﬂoor materials shall be prov1ded or devices that emit sound to .
. guide wsually impaired persons.
(b): The mlmmum width shall be 1500 mm.

() In case, there 1s a difference of level slop ways shall be prowded W|th

_ slope of 1 2 _ . _
(d) Handralls shall be prowded for ram ps/slope way. _
(10)  Stair ways - an of the stazr—ways near the entrance/exit for the handlcapped
| #Shall have the followmg provisions: |
(a) The mlmmum width shall be 1350 mm.
(b) Height of the riser shall not be more than 150 mm and width of the
tread 300.mm. The steps shali not have abrupt (square) nosing.
(¢} Maxirnu;n- number of risers on a height shall be fimited to 12. ‘
(dy Handratls shall be provided on both sides and shall extend 300 mm on |
» s . . the top and bottom of each flight of steps. _
(11)  Lifts - Wherever hﬁ is requlred as_per rules. Provision of at leest one lift
shall be made, for the wheel chair user with the following cage drmensrons of-
lift recommended for “passenger llﬂ of 13 -persons capacny by Bureau of
~ Indian Standards

Clear internal depth  : 1100 mm.




124 (40} S it W7, e 17 et 2009
Clear internal width : . 2000 mm
Entrance door width - 900 mm

(a) A .hénd'.r'ail not less than 600 mm Iong at 1000 mm above tloor level
shall be fixed adjacent to the control panel.
(b} The iift iobby shall be of an inside measurement of 1800 mm x 180¢

mim Or moie.

() The time of an automatically closing door should minimum 5 seconds
and the ciosing speed should not exceed 0.25 meter per second. .
{(d) The interior or the cage shall be provided with a device that audibly
indicate the floor the cage has reached and indicates that thc door of
the cage fr)r entrance/exit is cither open or closed. )
(12) Toilet -One special W.C. in a set of toilet shall be provided f'ﬁr the use of
handicapped with esscntial provision of wash basin ncar thc‘;ntrancc fo; the
handicapped:
(a) The minimum size shall be 1500 mm x {750 mm.
{b) Minimum clear opening of the door shall be 900 mm and the
door shall swing out.
(¢) Suitable arrangement of vertical/horizontal Handrails with 50
mm clearance from wall shall be made in the toilet.
{d) The W.C. seat shall be 500 mm from the door.
(13) Drinking Wafcr - Suitable provision of drinking water shall be made for the
handicapped neér the special totlet provided for them.
(14)  Designing for Children - In the building meant for the predominant use of
the children, it will be necessary to suitably alter the height of the handrail and
~ other fitting and fixture etc. |
Appendix- O: ’
Guiding/Warning floor Material - The floor material to guide or to warn the .\-'isualiy
impaijred p'ers'ons with a change of colour or material with conspicuously different texture "

and easily distinguishable from the rest of the surrounding floor materials is called guiding or
warning floor material. The materials with different texture gives audible signals with
walking stick. The guiding/wérﬁing ﬂdor material is meant to give the directional effect or
warn a person at critical places. This floor material shall be provided in the following areas:

{a) The access path to the building and to the parking area.
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{b) The landing Idbb'y towards the information board reception lifts stair-cascs

and toilets.

(c) Immediately at’ the beginning/end of walk-way where there is a vehicular
traffic.
(d)  Atthe location abruptly changing in level or beginning/end or. a ramp.
(e) Immediately in front of an entrance/exit and ianding.
.Proper Signage - Appropriate identification of specific facilities within a building for the
handicapped persons should be done with proper signages. Visually Impaired persons make
use of other senses such as hearing and touch to compensate for the lack of vision. Whereas

visual signals benefit those with hearing disabilitics.

Signs should be designed and located so that they are easily legible using suitable

ietter size (Not less than 20 mm high).

For visually impaired persons information hoard in Braille should be installed on the
wall at a suitable height and _-il'._.;s.houl-d be possi-bllé\ to approach them closely. To ensurc safe
'walking there should not be any, protruding sign which creates obstruction in walking.
Public Address System may also be pro-vidcd in busy public arcas.

The Symbols/Informations should be in contrasting ¢olour and properly illuminated

because people with limited.vision may be able to differentiate amongst primary colours.

International mark for wheel chair as shown below installed at the lift, toilet, staircase,"

parking areas etc. that have been-provided for the handicapped.
31.  After rule 84 the following sub -rule shall be added.
| (1) Structural Design General Provisions of structural safety.
(1) 15-456-2000 Code of practice for plain and reinforced concrete.
(2) 1S -800-1984 Code of practice for General Construction in steel.
3) 18- S_O-Iﬁl 975 Code of practice for use of coid formal light gue stcet
structural member in general building construction. |
€Y 1 S - 875 (Part-2) 1987 Design loads (other then earthquake) for
buildingand  structures part-2 imposed loads. :
(5) 1 S - 875 (Part-3) 1987 Design loads (other then earthquake) for
building and  structure part-3 wind loads. _
(6} 1S - 875:( Part-4) 1987 Design loads (other than earthquake ) for

~building and  structure part-4 show loads.
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32.

RO

".rt 5) 1987 DcSIgn loads (other than earthquake) for

" '.bmldm_ : and structure part 5 specuai Ioads and Ioads combmatlon S

."I(B} 'IS'_'-:-"883 1966-code of pract;ce for de51gn of structural tlmber m e

”bunldm.g

_{9) I8 - 1904 I987-code of practlce for structural safety of bunldmg

foundatlon

.(10) 1S - 1905- 1987 code of practloe for structural safety ot bulldlng

masonry‘walls e

- (I.t) 1.8« 2911 (part-l) 1979 code of practlce for desxgn and construction of 3

@

e plle foﬁndatlon seonon—l

Part.,l_.,_.:_,_”_m X " Section -2 Best cast in sue plles
Part-1 ; - ; | Sectton 3 Driven Pre cast concrete plles _
Part-] o Section-4 Best pre cast concrete pllf’sf c o
Part-2 4 Timberpiles: . -
Part-3 - Under remade pilos
‘Part:4 -z - Load lest on piles.

‘For earthquake pmne areas followmg speclal prov;smns shall be kept m'

] structural’ engmeermg

For RCC constructmn & pulia bnck constructlon

M Is:1983, - 1986 |
G -I_S..-:-13_9__2_o.. - 1993 (to be read with 1s 456, 1: 1893)
() 18:4326 . - - 1993 (to be réad with 18: ]893)

- . Fortlow strength masonry or olay mud _aod :_bloc_ks:

(iv) 1S:13827:. - 1993
) ;Is__:};;sgﬁgz_.___,_; - 1993

For repa:r andv sp(;engthmg
(vi) 1513935 - 1993

After sub rule (6) of rule 85 the followmg sub rule (‘7) shall be added -

M

Quahty control and Inspection: : .

‘._a
L

(@ Inspectxpn, all high rise buildings which are 6 story (18 n he1ght)

~ and abov_o_,fallm_g in zone IV and V shall be constructed as per qua_hty,; _'

e e -”':"._‘",r"-'- .
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~ inspection programme prepared by Quality Auditor or Quality Audit
Agency:

(b) Safety- certificate for fluality of construction: -Qual.ity Auditor or
Quality “Audit Agency shall submit a safety certificate for quality of

- construction in form (Annexure-P) I\
Note: *Quality inspection programme to be conducted at site shall be
prepared by Quality Auditor or Quality Audit Agency in
‘consultation with owner/developer/Registered Construction

Engineer/Construction Management Agency.

33.  After rule 86 the following rule shall be added:-

"86-A Provisions of setfing 2 plant for hot water from solar energy in bulldmgf -

Houses shall be as per followmg Table-10A"

f

Table-10 A

Solar Water Heater for various occupancies

-

-

S.No. ' _fype of Occupancy wmﬁaﬁmﬁ?wﬁ
- : . "7 Y| Water used per
e day (in Itr.)
1) Ty - @
1 Residential building ' ) '
For 100 Sq met'efﬁobi‘ area . _ 100
For 200 Sq meter floor area : 200
o Multl dwelling unltfﬂats (@3 persons per family) 500
2 Hostol/Guest Houss | per 6 beds _ _ 300 |
3 Lodging and To.urist._ House per 3 room - 200
4 Industrial canteen (for 50 workers) 500
5 Nursing homes anq Hospitals {per 10 beds) o 500 -
6 | Community Fail (alongwith kitchen and dining hall 1000
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34. For appendix L (3) of appendix L of rule 81 thz Fellowing Tahble skall be substitued

Off Street Parking Spaces

(clause L 3))

i

One car Parking Space for every

F]

| Sl i Oucupancy i Population between Populaimn Population fess |
i No. ! ] 2,00,000 to 10,00,060 | 50,000 fo 1 than 50,000 '
i _ . {20000 o
()] @) ® RO G
\__J_ Residential L I £
‘ ()Muln famli} 100 Square meters | 150 sq meter | 200 sq mcter,
. Floor area floorarca | Floorarea ,.
r | (i) L.odgmg gstablishment, | 4 guest rooms 8 puest rooms | |2 guest rooms |
| i tourist homes and hotels, with ‘
.._|.Jodging accommodation . M S
Educational 35 square meter carpet | 50 square , 70 square
' area or fraction thereof | meter  carpet | meier  carpet
of the administrative | area or fraction | area or fraction
office area and public | thereof of the | thereof of the
} service areas. administrative | administrative
; office area and | office area and
" f public service | public  service
________ L jarcas.  lareas.
|3 [ Institutional (Medical) 5 beds (private) 10 (private) 15 (private)
0 L t 10 beds (public) 15 {public) 20 {public)
i 4 [ (i) Assembly Halls, Cinema | 15 seats 40 seats | 60 seats
. '_,Ti‘ﬁ‘l‘i _________ e | W MR
| (ii) Restaurants Up to first 5 seats nil | 20 30
‘ one for cvery
o laddionaSses | |
| (i) Mamdgc Halis, Commumt\» 50 sq meters plot area | 100 sq meters | 200 sq meters |
[ [ Hall f o plot area plot arca B
s 1) Business offices and firms for ] 50 sq meters carpet arc | 100 sg meters | 150 sq meters
| ‘privatc business or fraction thereof. carpel area or | carpet area of
| fraction fraction there
N I thereof. _ |of
r (ii) Public/semi public offices 100 sg meters carpet ! 130 sq meters 250 sq meters
l area _ | carpetarea. | carpet ared.
| 6 | Mercantile 50 3q meters carpet are | 100 sg meters | 150 sq meters |
; ] or fraction thereof. carpet area ol | carpel drea .of
| | ' fraction thereol | fraction
R thereof. I.
7 | industrial 200 sq meters carpet | 300 sq meters | 400 sq meters |
| area or fraction thereof | carpet area of | carpet arca of
| fraction thereof | fraction
L_r_ [  thercof.
i 8 | Storage 256 sq meters or 200 sq meter | 190 sq mf_tLFS‘
E; "- fraction thereof [ or fraction | or fraction |
L | | thereof | thereof. |
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35.  After Appendix N-3, the following Appcndix No. 4 shail be added
APPENDIX - N.4
{Rule 85 (7} (b)
PROFORMA FOR TECHNICAL AUDIT REPORT
(1)  Design:
- [ Commenss ]
e __er_g;n;’l)rawu_lgs avaiable? |Y/N- o
Design Categer_»__ e
Type Design? Y/N

Specific Design

Ijealgn tohe collected to
refer to Design.
Consultant/H.0. : {

Drawin gpr epart.dfchecked
i by competent Authority?
Design Dr; awm};h."laila

Y/N

Structural detailed mcludca

E drthqu(ikcf‘uyclnm, resistant
features included?

Design verified/vetted by
Dept./Govt. approved

agency/competent authority?

(2) Foundation :

Design changes approved by
Dept./Govt. approved

YN

“agency/competent authority. |

(2.1} Foundation used

(2.2.1) ¥ existing foundation used

(2.2.1) Depth of foundation below ground

(2.2.2) Type of masonry

(2.2.3) Thickness of masonry {(above ground)

~ (2.2.4) Mortar used

(2.3.5) Mix of cement mortar

(2.2.6) Height up to Plinth

Existing/New

: <5Cem@50-70/>70cm

: Stone/Bricks/PCC Blocks

1 23em/35/>35

: Cement-sand/Lime/Mud.
: 1:4/1-.6/leancr

e G
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.

- (2.2.7) If stone masonry / -
(2.2.7.1) Through Stones

(2.2.7.2) Corner Stones

2.3 | Ifa new foundation used )
(2.3.1) Dept of foundation below ground
(2.3.2) Type of masonry blocks

(2.3.3) Thickness of Masonry abo;e plinth
(2.3.4) Mortar used

I(2 3.5) Mix of ccment mortar (I 4)

(2.3.6) Height up to plinth

(2.3.7) If stone masonry - ..

(2.3.?.]) Through Stooes

:/

(2.3.7.2) Corner Stones - .

(2.4) Vertical reinforcement in foundation

(3) Walling
('3.1) Type of masonry
(3.2) Mortar used | _

| (3.3) Mix of cement mortar

(3.4) Thickness of wall .

(3.5) Mixing of moﬁar

(3.6)  Join property filled

(3.7) Wetting of bricks’

(3.8) | stone masonry _
3.8.1 Through Stones
'3.8.2 Corner Stones

(3.9) l Overall workmanship

€))] Roofing

(4.1)  Type of roof

(4.2) If sloped

4.3) Purlins . \

: Yes/No, if yes

Adequate/Inadequate

: Yes/Nd, if yes.

Adeq yate/ Inadequate

! epern<50/50-70/>T0cm
- Stone/bricks/PCC
1 23em/35/>35em

: Cement-sand/lime/mud

: YeSf’Nﬁ __,r'r
- <60/>60cm

: Yes/No, if yes
Adequate/Inadequate
: Yes/No, if yes
Adequate/inadequate
:Yes/No

: StonchichPCC Blocks

s Cement’—sand(_;fl,,imea’Mud

1471010 .éfl,cémer
:>23em/23cm/23cm

- OK/Not OK

- OK/Not OK

. Good/McdiumKPoor

: Yes/No
> Yes/No
: Good/Medium/Poor

: Flot/Sloping

: Mi)rbid tiles/A.C. sheet/G.I.

sheet ¢
: Angle- Lron/’] lmber/NA




124 (47)_

- (4.4)
(4.5)
&)
.1

(5.2)

(5.3)

(5.4

(5.5)

(5.6)

(5-.7)

*>

_ weivemg Tor, R 17 el 2000

Truss.type

Anchorage with wall

Materials

Cement

(5.1.1) Source _

(5.1.2) Type of cement

(5.1.3) IfOPC

Sand _

(5.2.1) Type of sand

(5.2.2) Pres:ence of deleterious maier_ials
Coarse Aggi‘egated

(5.3.1) Type coarse Aggregates

(5.3.2) Presence of deleterious material
P.C.C. Blocks (Applicable for onsite production)
(5.4.1) Type of P.C.C. Blocks

(5.4.2) Ratio of concrete in block

(5.4.3) Interlocking feature

(5.4.4) Course aggregates used

Bricks Biocks, Stone efc. '

5.5.1 Strength (field assessment)
552 Dinﬁensional aceuracy
Concrete '

(5.6.1) Mix of concrete .
(5.6.2) Batching

(5.6.3) Completion -

(5.6.4) Workability
(5.6.5) Availability of water
(5.6.6) Curing |

Reinforcing Steel
(5.7.1) Type of Steel
(5.7.2) Source

......................................

: Adequate/Inadequate/NA

: Authorised Dealer/Market
- OPC/PPCIPSC
- Grade (33/43/33)

: OPC/PPC/PSC
: Mild/Moderate/High

+ Gravel/Crushed Stone
: Mild/Moderate/High

: Solid blocks/Hollow blocks

..........................................

:Natural/Crushed stone

: Low/Medium/High
: Yes/No.

o (11 YA:3)(1:2:4YDesign Mix
: Weigh batching/Volume

batching

: Vibrators/Thappies and rods
: Low/Medium/High
: Sufficient/Insufficient

: Satisfactory /Unsatistactory

: Plain mitld steel!HYS“D bars
- Authorised Dealer/Market
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(5.7.3) Whether IS Markéd

(5.7.4) Conditions of bars

(5.7.5) Fixing of reinforcement as per drawing
| (5.1.6) Suitable cover

(5.7.7) Spacing of bars

(5.7.8) Overlaps as per specifications

(5.8) Form work
(5.8.1) Type of Form Work
(5.8.2) Use of mould oil
(5.8.3) Leakage of cement slurry

(5.9) Source
(5.9.1) Cement
(5.9.2) Sand
' (5.93) Coarse Agg.
(5.9.4) Bricks
{5.9.5) PCC Blocks

| (6) Seismic resistance features

(6.1) Masonry Structure _
(6.1.1) Provision of band seat provided Adequate
(6.1.1.1)Plinth level
(6.1.1.2)Sill level
(6.1.1.3)Lintel level
(6.1.1.4)Roof level (if applicable)

(6.1 .2) If Sloped roof, whether seismic bands afe provided at
(6.1.2.1)Gable wall top
(6.1.2.2)eaves level

(6.1.3) Provisién of vertical steel in masonry at
(6. 1.3.1)Each corner '
(6.1.3.2)Each T-junction
(6.1:3.3)Each door joint
(6.1.3.4)Around each window

" Yes/No ™
: CleanfCofrugated
YesNo
:Yes/No ~ =
k Re.gularfln.‘egular_ ’

: Yesto

: TimbeHPlay board/Stee!
: Yes/No
: Observed/Not observed

:Yes/No . Yes/No
: Yes/No Yes/No
: Yes/No Yes/No _
: Yes/No Yes/No

: Yes/No Yes/No
:-Ye_sto "Yes/No

:Yest.o "~ Yes/No
-+ Yes/No Yes/No
: Yes/No Yes/No
:Yes/No - Yes/No
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(. I'.4) Openings _ :
(6.1.4.1)Total width o'f'g_penings 1 <50%/50*-60%/>60%
(*-42% for double storey) | |
(6.1.4.2)Clearance from comner | - OK/Not OK
(6.1.4.3)Pier width between tow opening : CK/Not oK

(6.2) Framed Structures
' (6.2.1) Ductile detailing

(6.2.]1.1)Spacing of stirrup : 1 OK/Not OK
(6.2.12)Sizes of members, - - :OK/Not OK
(6.2.1 3)End anchorage o B | | _ :\OKz’Not oK
(6.2.1. 4)Lappmg (length location etc) : OK/Not OK
(6.2.1.5)Angle of stirrup hook : 90/135 degrees . - ‘
(6.3) Any testmg carried out.by OwnerfEngg Superwsor on o _ .
Testing done Testing result _ |
(6.3.1) Water  Yes/No OK/Not OK
(6.3.2) Cement ' -Yes/NO "~ OK/Not OK
(6.3.3) Bricks/PCC blocks/Stones ~ Yes/No _ OK/Not OK
(6.3.4) Aggregate C Yes/No ' OK/Not OK
(635)Mortar - . YesNo . OK/NotOK
- (6.3.6) Concrete - - Yes/No OK/Not OK '
(6.3.7) Reinforcement }  Yes/No .OKfNot oK
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